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RESERVE ESTIMATION

CSNO:1@0m

Theoretical
Bed Level
(m)

Difference
(m)

Mean
Difference

4.00

4.00

0.118

4.00

2.079

TOTAL

CSNO:2@50m

Theoretical
Bed Level
(m)

Difference
(m)

Mean
Difference

Distance
(m)

4.00

0.235

4.00

2.147

1.191

50

4.00

2.426

2.286

50

TOTAL

CSNO:3@ 100 m

Existing
Level (m)

Theoretical
Bed Level
(m)

Difference
(m)

Mean
Difference

Distance
(m)

Quantity
in M2

4.304

4.00

0.304

5.943

4.00

1,943

1.123

50

56.15

7.342

4.00

3.342

2.642

S0

132.10

TOTAL

188.25

CSNO:4@ 150 m

Theoretical
Bed Level
(m)

Difference
(m)

Mean
Difference

Distance

(m)

4.00

1.580

4.00

2.475

2.027

50

4.00

3.192

2.833

50

TOTAL
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CSNO :5@ 200 m led ' 2

Existing | Theoretical | Difference Mean Diftance | Quantity ;
Level (m) | Bed Level (m) Difference | ) {E\ in M7y
(m) : Naill procomrt L |

6.780 4.00 2.780 T |
6.955 4.00 2.955 2.867 50 143.35 |
7.167 4.00 3.167 3.061 50 153.05
TOTAL 296.40

CSNO : 6@ 250 m 1

Existing | Theoretical | Difference Mean Distance | Quantity ;
Level (m) | Bed Level (m) Difference (m) in M2 L
(m) i

6.415 4.00 2.415 |
6.511 4.00 2.511 2.463 50 123.15 E
7.045 4.00 3.045 2.778 50 138.90 ;
TOTAL 262.05 i

CSNO:7@300m |

Existing | Theoretical | Difference Mean Distance | Quantity “
Level (m) | Bed Level (m) Difference (m) in M2 ;
(m) |

6.022 4.00 R.022 .
6.259 4.00 2.259 2.140 50 107.00 1
6.625 4.00 2.625 2.442 50 122.10 |

TOTAL 229.10
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RESERVE ESTIMATION OF SHOALS

J

L

L)

=)

L

)

v

)

l.‘

S.No CSs@ Area (m3) Quan

Area (m?) (m AR
1 Om 54.90 e
2 S0m 173.85 50 5718.75
3 100m 188.25 50 9052.50
4 150m 243.00 50 10781.25
S5 200m 296.40 50 13485.00
6 250m ~.262.05 50 13961.25
7 300m 229.10 50 12278.75
GRAND TOTAL 65277.50

GRAND TOTAL (Round ofi) 65,278

' _D-\l%\)ﬁﬂ—/“\-"

A. ABDUL SALAM, MSc.,
RECOGNISED QUALIFIED PERSON
Reg. No: RQP / MAS /226 / 2011 /A
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TAMIL NADU POLITICAL

Not to Scale @.
LEGEND

{ @ State capital Golden Quadrilateral
" | o District headquarter Horth Gocth .n.un.sa_

PUBLIC WORKS DEPARTMENT,WRD,
MINES AND MONITORING DIVISION,
THANJAVUR,

LOCATION OF QUARRY
LEASE APPLIED AREA:
SFNos :8&9

EXTENT :3.00.0 Ha

VILLAGE : CHINA AVUDAYAR KOVIL
TALUK , : PATTUKOTTAI

DISTRICT : THANJAVUR

INDEX
Q.L.APPLIED AREA: (6]
TOPOSHEETNo : 58-N/07
LATITUDE : 10°20'23"N to 10°20'33"N
LONGITUDE : 79°20'00"E to 79°20'05"E

LOCATION PLAN
NOT TO SCALE

10°20'23°'N

Prepared wwa

QUALIFIED PERSON
Reg.No.ROP/MAS /226/2011 /A
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THE EXECUTIVE ENGINE]

THANJAVURE:

" | LOCATION OF QUARRY
LEASE APPLIED AREA:
S.F.Nos :8&¢9

EXTENT :3.00.0 Ha

VILLAGE : ﬁwL_Z.) AVUDAYAR KOVIL
TALUK : PATTUKOTTAI

DISTRICT : THANJAVUR

INDEX
QLAPPLIED AREA

¥ x

STATE HIGHWAY [SH-146) [Zo=z]
PANCHAYAT ROAD =]
APPROACH ROAD

HABITATIONS

=]
o]
RIVER BUND (=]

KEY PLAN
Not To Scale

Prepared By:

y
Y
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Reg.No.ROP/MAS /226,/2011 /A




£ o ‘ PLATE NO-III
N
APPLICANT:
%v THE EXECUTIVE ENGItyE

/.

- _ 10°25'56'N PUBLIC WORKS DER e
[\ : MINES AND MONITD)
THANJAVUR. / A

QUARRY LEASE A
S.FNos :8&9

EXTENT :3.00.0 Ha e
VILLAGE : CHINA AVUDAYAR KOVIL
TALUK  : PATTUKOTTA

DISTRICT : THANJAVUR

NGV 0 3
i . i /.. '
o R@aﬁlmu fuvh 2u”.2_n:ﬁr_ a k.af.
3.04_—0:74: zd;.:...rk!. .‘.. e ;

yi.-.f&&. , ) 0 *Mu:;ﬂ,-_n: iai

uJZo -.._.____.._.zi.._ av &St atmn [ A _.Io/:n._n.: = INDEX
c-. % e WS TOPO SHEET No : 58 -N/07
-y o _.nn_.:m nni
§ ° ; LATITUDE : 10°20°23"N to 10°20'33°N
Jamid — . ",
' \ ayao A\ Maravakkidu §

LONGITUDE : 79°20°'00"E to 79°20'05"E
Q.L.APPLIED AREA

10KM RADIUS

e

7Q01 427°F
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TOPO SKETCH OF QUARRY
LEASE APPLIED AREA FOR

10Km RADIUS
SCALE— 1:100000
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PLATE NO:1V

THANJAVUR.

TALUK  : PATTUKOTTAI

LOCATION OF QUARRY
LEASE APPLIED AREA:
SFNos :84&9

EXTENT :3.00.0 Ha

VILLAGE : CHINA AVUDAYAR KOVIL

DISTRICT : THANJAVUR

INDEX
Q.L.APPLIED AREA

smer
APPROACH ROAD M
(2]
(O]

500M RADIUS

1KM RADIUS

SATELLITE IMAGINARY PLAN

SCALE- 1:10000
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79°19'27"E

JULY TO SEPTEMBER

10°21'04"N

A
L

OCTOBER TO DECEMBER

10°19'53"N

PLATE NO:V

APPLICANT:

THE EXECUTIVE ENGINEER,
PUBLIC WORKS DEPARTMENT,WRD,
MINES AND MONITORING DIVISION,

THANJAVUR. -

TALUK  : PATTIUKOTTAL e —
DISTRICT : THANJAVUR <~

INDEX

TOPO SHEETNo : 58-N/07
LATITUDE : 10°20'23"N to 10°20'33"N]|
LONGITUDE : 79°20'00"E to 79°20'05"E

G.L.APPLIED AREA BOUNDARY [——
SAND R
500m RADIUS

1Km RADIUS
APPROACH ROAD
TREES

BARREN LAND
AGRICULTURAL LAND
RIVER BUND

LAKE

LAND USE PATTERN
DESCRIPTION _n-mu

ROAD 05
TREES 0
BASKEN LAND 55
AGRICULTURAL LAND 10
LAKE 0s
RIVER 15

ENVIRONMENTAL PLAN

SCALE- 1:10000

Prepared By:

| DO HERESY CERTWY THAT THE PLATE
HAS BEEN CHCCKED Y ME AND S
CORRECT TO THE SCST OF MY KNOWLEDGE
- - L
- N .Wl)\..%ibf..}u
AABDUL SALAM, M.Sc..

RECOGNISED QUALIFIED PERSON
Reg.No.RQP /MAS/226/2011/A
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Thiru.A.Annadurai, I.A.S., .

DISRICT LEVEL ENVIRONMENT
IMPACT ASSESSMENT AUTHORITY- .
Chairman, ) THANJAVUR

: ‘Collectorate,

Thanjavur -600 310.
Phone No.04362 -270905
- Fax No. 04362 - 230857

ENVIRONMENTAL CLEARANCE

To

The Executive Engineer,
PWD WRD,
Mining and Momtonng Dw:sxon

- Thanjavur.

Lr. No.DEIAA-Tnj-1/F.No.75/1(a)/ EC.No: 7 /2017 dated: 06.03.201§

S

Sub:  DEIAA-Thanjavur — Proposed Sand quarry located at S.F.Nos. 8 & 9 — extent 3.00.0 He
- Chinna Avudayar kovil Village — Pattukottai Taluk, Than_;avur District- issue of
Environmenta] Clearance for Three years quantity — 54, 000 m’ Sand Reg.

Ref: 1. Your Application for Environmental Clearance dt:
2. Minutes of the DEAC 3" Meeting held on 16.07.2018.

3. Minutes of the DEIAA 3" meeting held on"17.07.2018.

Details of Minor Mineral Activity:-

This has reference to your application first cited. The proposal is for obtaining environmental

application as shown below. '

" clesrance for quarrying of minor minerals (Bullock cart Sand) based on the particulars furnished in your

I Naime of Project Proponent and address The Executive Cigineer, ]
: PWD WRD,
Mmmg and Monitoring Dw1510n
Thanjavur
2. | Location of the Proposed Activity
Survey Number S.F.Nos. 8 &9

79°20 00”E To

Latitude and Longitude 1 10°20 23” N To
10° 20’33”"N 79° 20°05”E
Village Chinna Avudayar kovil
Taluk Pattukoitai
District Thanjavur
Classification Agniyar River

|
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3. Proposed Activity . _J 1
i.  Minor mineral » agd Quarry
ii. Mining Lease Area 3.00.0 B
iii. Approved quantity ‘ 54,000 cu.m
iv.  Depth of Mining I 1 meter helow ground level
v.  Type of mining opencast mrind of shallow
' . - , mining is prerosed. machineries
| are not used i 1his sand quarry.
vi. - Category(B1/B2 B2
vii. Precise area communication Rec.No.280//2018/Mines
_ - dt.04.07.2017
viii.  Mining plan approval Rc.No.280/2018 / Mines
. ; dt. 17 07.2018
ix. Mining lease period 3 Years'
4. | Whether Project area attracts any General conditions specified in + . | Not attracted. Affidavit furnished
EIA notification, 2006 as amended:-
5. | Man Power requirement per day: 7 Employees
6. | Utilities :
i Source of Water : The project does not require huge
. water.
1i. Quantity of Water Requirement in KLD:
a. Domestic & Drinking Water 0.3 KLD
b. Dust Suppression ~ ‘ 5.0 KLD
c. Green Belt & Dust Suppression 0.7 KLD

Power Requirement
d. Domestic purpose
e. Industrial purpose

No Electricity is needed for
quarry operation. e

-

7 Cost

d. Project cost Rs.77,85,000/-
¢. EMP cost Rs.5,55,000/-

8. | Public Consultation:- Not required as per O.M. dated
- 24.12.2013 of MoEF, Gol.

3" Meeting held on 13.07.2018

9. [ Date of Appraisal by DEAC:-

10. | Date of Review/Discussion by DEIAA and the Remarks:-
The proposal was placed before the DEIAA in its 3¥ Meeting held on 17.7.2018 and the Authority after

careful consideration, decided to grant environmental clearance to the said project Mining of sand Quarry
subject to terms and. conditions stipulated under the provisions of Environment Impact Assessment

Notification, 2006 as amended.

11. | Validity: =
This Environmental Clearance is granted to Mining of sand for the production quantity of 54,000 m3
sand for the period of 3 Years in Agniyar River from the date of execution of the mining permission

granting authority.

-




Conditions to be complied before commencing mining operations:

1.

The project proponent shall advertise in local newspapers widely circulated in the region, that
shall be in the vernacular language informing the public that

i, The project has been accorded Environmental Clearance.

ii. Copies of clearance letters are available with the Tamil Nadu Pollution Control Board.

iii. Environmental Clearance may also be seen on the website of the DEIAA.

iv. _ The advertisement should be made within 7 days from the date of receipt of the clearance

letter and a copy of the same shall be forwarded to the DEIAA.

3

4)

5)

6)
)
8)

9)

NOC from the Standing committee of the NBWL shall be.obtained, if protected areas-are

located within 10 KXm from the proposed project site.
The project proponent shall comply the conditions laid down in the Section V, Rule 36 of

Tamil Nadu Minor Minerals Concession Rules 1959.

A copy of the Environment Clearance letter shall be sent by the proponent to the concerned
Panchayat, Town Panchayat / Panchayat union/ Municipal Corporation, Urban Local Bedy
and the Local NGO, if any, from whom suggestions/ representations, if any, werc received
while processing the proposal. The clearance letter shall also be put on the website of the
proponent and also kept at the site, for the general public to see. _
Quarry lease area should be demarcated on the ground with wire fencing to show the
boundary of the lease area on all sides with red flags on every pillar shall be erected before
commencement of quarrying.

The proponent shall ensure that First Aid Box is available at quahy site.

The excavation activity shall not alter the natural drainage pattern of the arca.

The proponent shall quarry and remove onl); in the permitted areas as per the approved
Mining Plan detaiis. '

. The quarrying operation shall be restricted between 7.00 AM and 5.00 PM.

10) The proponent shall take necessary measures 10 ensure that there shall not be any adverse

impacts due to quarrying operation on the nearby human habitations, by way of pollution to

the environment.

11) Depth of quaitying shall be above the ground water table /approved depth of mining

whichever is lesser to be considered as a safe guard against Environmental Contamination

and over exploitation of resources.



N e

12) The mined out pils should be back filled ‘Where warranted and area should be suitabl,
landscaped to prevent environmental degradation. The mine closure plan as furnished in the
proposal shall be strictly followed and tree plantation. '

13) Wet drilling method is to be adopted to control dust emissions. Delay dctc.:mators and shock
tube initiation system for-blasting shall be used so as to reduce vibration and dust.

14) Drilling and blasting shall be done only either by licensed explosive agent or by the
propenent after obtaining required approvals from Competent Authorities.

15) The explosives.shall be stored at site as per the conditions stipulated in the permits issued by
the licensing Authority. :

16) Blasting shall be carried out after announcing to the public adequate time through public
address system to avoid any accident.

17) A study has to be conducted to assess the optimum blast parameters and blast design to keep
the vibration limits less than prescribed levels and only such design and parameters should be
i:ﬁplcmentcd while blasting is done. Periodical monitoring of the vibration at specified
location to be conducted and records kept for inspection.

18) The Proponent shall tzke appropriate measures to ensure that the GLC shall comply with the

" revised NAAQ norms notified by MoEF, Gol on 16.11.2009.

19) The following measures are to be implemented to reduce Air Pollution -dun'ng transportation

of mineral : ' '

a. - Roads ;hq]l be graded to mitigate the dust emission.
b. Water shall be sprinkled at regular interval on the main road and other service roads

to suppress dust.
20) The following measures are to be implemented to reduce Noise Polluticn

Proper and regular maintenance of vehicles and other equipment.

Limiting time exposure of workers to excessive noise.

The workers employed shall be provided with protection equipment and earmufTs etc.

Speed of trucks entering or leaving the mine is to be limited to moderate speed of 25

kmph to prevent undue noise from empty trucks.

21) Measures should be taken to comply with the provisions laid under Noise Pollution
(Regulation and Control) (Amendment) Rules, 2010, dt: 11.01.2010 issued by the MoE&F,
Gol to control noise to the prescribed levels.

22) Suitable conservation measures to augment groundwater resources in the area shall be
planned and in';plcmented in consultation with Regional Director, CGWB. Suitable measures
should be taken for rainwater harvesting.

23) Permission from the competent authority should be obtained for drawl of ground water, if

Qan oo

any, required for this project. ' .

-



24) Topsoil, if any, shall be stacked properly with proper slope with adequate meusures and
should be used for plantation purpose, )
25) The following measures are to be adopted to control erosion of dumps:-

i Retcmionf toe walls shall be provided at the foot of the dumps.

il. Worked out slopes are to be stabilized by planting appropriate shrub/ grass species on the
slopes.

26) Waste oils, uséd oils generated from the EM‘ machines, mining operations, if any, shall be
disposed as per the Hazardous Wastes (Management, Handling, and trans boundary
movement) Rules, 2008 and its amendments thereof to the recyclers authorized by TNPCB.

27) Rain water harvesting to collect and utilize the entire water falling in land area should be
provided.

28) Rain water getting accumulated in the quarry floor shall not be discharged directly to the
nearby stream or water body. If it is to be let into the nearby water body, it has to be
discharged into a silt trap on the surface within the leasc area and only the overflow after
allowing settling of soil be let into the nearby waterways. The silt trap should be of sufficient
dimensions to catch all the silt water being pumped out during one season. The silt trap
should be cleaned of all the deposited silt at the end of the season and kept ready for taking
care of the silt in the next season.

29) The lease holder shall undertake adequate safeguard measures during extraction of material
and ensure that due to this activity, the hydro-geological regime of the surrounding area shall
not be affected. Regular monitoring of ground water level and quality shall be carried out
around the mine lease area diring the mining operation, If at any stage, if it is cbserved that

-the groundwater table is getting depleted due to the mining activity; necessary corrective
measures shall be carried out. District Collector/mining officer shall ensure this.

30) No tree-felling shall be done in the leased area, except only with the permission from

L]

“:ompetent Authority.
31) To Take up environmental monitoring of the proposed quarry site before, during and after the
, mining activities including vibration study data, water, air & flora/fauna environment, slurry
-water generated/disposed and method of disposal, involving a reputed academic Institution.

32) It shall be ensured that the total extent of nearby quarries(existing, abandoned and proposed)
located within 500 meter radius from the periphery of this quarry is not exceeding 25 hectares
within the mining lease period of this application.

33) It shall be ensured that there is no habitation is located within 300 meter radius from the
periphery of the quarry site and also ensure that no hindrance will be caused to the people of
the habitation located within 500m radius from the periphery of the quarry site.

34) Ground water quality monitoring should be conducted once in 3 Months.



35) Transportation of the quarried materials shall not cause any hindrance to the Village
people/Existing Village road.

36) Air sampling at intersection point should be conducted and reported to TNPCB, Department
of Geology and Mining and Regional Director, MoEF, GOL

37) Bunds to be provided at the boundary of the project site.

38) The project proponent shall undertake plantation/afforestation work by plahting the native

species on all side of the lease area at the rate of 400/Ha. Suitable tall tree saplings should be
planted on the bunds and other suitable areas in and around the work place.

39) Floor of excavated pit to be levelled and Isidcs to be sloped with gentle slope (Except for
granite quarries)-in the mine closure phase.

40) The Project Proponent shall ensure a minimum of 2.5% of the annual tumover will be utilized
for the CSR Activity.

41) The Project Proponent shall comply with the mining and other relevant rules and regulations
where ever applicable.

42) Rainwater shall be pumped out Via Settiing Tank only.

43) Earihen bunds and barbed wire fencing around the pits with green belt all along the boundary
shall be developed and mainuained.

44) As per MoEF&CC, Gol, Office Memorandum dated 30.03.2015, prior clearance ‘from
" Forestry & Wild Life angle including clearance from standing committee of the National

Board for Wild life as applicable shall be obtained before starting the quarrying operation, if
the project site is located within 10KM from National Park and Sanctuaries.

45) The quarrying activity shall be stopped if the entire quantity indicated in the Mining plan is

quarried even before the expiry of the quarry lease period and the same shall be monitored by

the Geology and Mining Authorities and Revenue Divisional Officer authorities having
custody of leased out areas for mining.

46) Safety equipments to be provided to all the employees.

47) Safety distance of 50m has to be provided in case of railway, canal.

48) The proponent shall furnish the Baseline data covering the Air, Water, Noise and land
environment quality for the proposed quarry site before execution of mining lease.

49) The proponent shall erect the pillars in accordance with the Rules for depicting GPS details in

the earmarked boundary of the quarry site to monitor electronically before execution of
mining.

50) The proponent has to provide insurance protection to the workers in the case of existing

mining or provide the affidavit in case of fresh lease before execution of mining lease.
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51) The proponent has to display the name board at the quarry site showing the details of
Proponent, lease period, extent, etc., with respect to the existing activity before execution of

mining. "
52) The Proponent shall ensure that the project activity including blasting, mining transportation
ete should in no way have adverse impact to other forests, such as reserve forest and social

forests, tree plantation and bio diversity, surrounding water bodies etc.

53) The quarrying activity in no way should disturb the wildlife habitat, free migratory movement

of the wildlife nor disturb the wildlife in any way.

54) The Notice of Opcning of Mines as required by Section16 of the mines act 1952 should be
submiited in Form1 to the Director of Mines Safety, Chennai.

§5) Whenevecr there occurs in or about a minc and accident of the mines, e Notice of Accident

in Mines as required by Section23 of the mines act 1952 should be furnished to the Director
of Mines Safety, Chennai in prescribed Form.

56) Concealing the factual data or failure to éomply with any of the conditions mentioned above

may result in withdrawal of this clearance and attract action under the provisions of

Environment (Protection) Act, 1986.

General Conditions:

1

EC is given only on the factual records, documents and the commitment furnished in non judicial

stamp paper by the proponent. .
The Propcaent shall obtain the Consent for operation from the TNPC Board before commencing

. the activity. .

No change in mining technology and scope of working should be made without prior approval of

the DEIAA Committee, Tiruchirappalli.
No change in the calendar plan including excavation, quantum of mineral (minor nineral) should

be made.
Effective safeguard measures, such as regular water sprinkling shall

areas prone to air"pollution and having high levels of particulate matt
g shall be carried out on haul

be carried out in cntical
er such as loading and

unloading point and all transfer points. Extensive water sprinklin
roads. It should ‘be ensured that the Ambient Air Quality parzmeters conform to the norms

prescribed by the Central Pollution Control Board in this regard.
Effective safcguards shall be adopted against health risks on account of breeding cf vectors in

the water bodies created due to excavation of Minerals.



10.

11.

12.

13.

14,

15.
16.

17.

18.

19.

- 20.

21.

_ system. Loading and unloading areas including @

“All Personnel shall be provided with protective respira

o

A berm shall be left from the boundary of adjoining field having .1 vidth equal to af Jeast half the

depth of propose excavation.

Mineral handling area shall be provid gh efficiency dust extraction

od with adequate number of hi
11 the transfer points should also have efficient

{d be properly mainta incd and operated.

dust control arrangements. These shou
nd be reimiarly monitorerd The mineral

Vehicular emissions shall be kept under control a

transportation shall be carried out through the covered trucks oniv and the vehiclcs carrying the

mineral shall not be overloaded.

Access and haul roads to the quarrying are
fter extraction has been completed.

tory devices including safety shoes,

a should be restored in a mutnally agreeable manner

where these are considered unnecessary a
Masks, - gloves  efc. Supervisory people should be provided with adequate training and
information on safety and health aspects. Occup

workers should be_ﬁndertaker-x periodically to observe any co

ational health surveillance program of the

ntractions due to exposure {0 dust

and take corrective measures, if needed.

Periodical medical exariination of the workers engaged in the project shall be carried out and
records maintained. For the purpose, schedule of hea
drawn-and followed accordingly.

Workers/ labourers shall be provided with facilities for drinking

1th examination of the workers should be

water and sanitation facility for

Female and Male separately.

The project proponent shall ensure
sworn affidavit fumished.

The sides shall be sloped at an angle of safety not excee
The Proponent shall not undercut any face or side, or cause,

shat child labour is not employed in the project as per the

ding 45 degrees from the horizontal.
or permit such undercutting as to

cause any overhanging.

The Proponent shall be kept in prescribed form and place a register of all persons employed in

the mine.
The Proponent shall app
Section17 of Act.
The Mining materials shall be kept only in the mining lease area.
The funds earmarked for environmental protection measures should be kept in separate account
and should not be diverted for other purpose. Year wise expenditure should be reported to the
ent and Forests and its Reg’ionai Office located at Chennai.

Clearance does not absolve the applicanﬂproponent of his

oint a manager whose shall have the prescribed qualification as the

Ministry of Environm

The Environmental
obligation/requirement to obtain other statutory and administrative authorities.



24,

25,

26.

27.

28.

29.

30.

This Environmental Clearance does not imply that the other statutory / administrative clearances
shall be granted to the project by the concerned authorities. Such authorities would bz
considering the project on merits and be taking decisions independently of the Environmental
Clearance i

The DEIAA Committee, Thanjavur may alter/modify the above conditions or stipulaie any

further conditions in the interest of environment protection.
The DEIAA, Committee, Thanjavur may cancel the environmental clearance granted to this

project under the provisions of EIA Notification, 2006, at any stage of the validity of this

environmental clearance, if it is found or if it comes to the knowledge of this DEIAA, TNJ- TN
that the project proponent has deliberately concealed or submitted false or misleading
information or inadequate data for obtaining the environmental clearance.

Failure to comply with any of the conditions mentioned above may result in w;thdrawal of this
clearance and aitract action under the provisions of the Environment (Protection) Act, 1985.

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, the Public Liability Insurance Act, 1991, zlong with their
amendments, draft Minor Mineral Conservation & Development Rules, 2010 framed under
MMDR Act 1957,National Commission for protection of Child Right Rules,2006 and rules made
there under and also any other orders passed by the Hon’ble Supreme Court of India/Hon’ble
Madurai Bench of Madras High Court and any other Courts of Law relating to the subject
matter. '

Any other conditions stipulated by other Statutory/Government authorities shall be complied.
The Environment Clearance shall not be used as a document to obtain any other clearance unless
it is specifically prescribed by the issuing authority.

Any appeal against this environmental clearance shall Jie with the Hon’ble National Green
Tribunal, if preferred, within a period of 30 days as prescnbed under Section 16 of the National

Green Tribunal Act, 2010.

"The above conditions should be strictly followed otherwise the quarry will be cancelled.

SPECIAL CONDITIONS:

1.The Above Sand Quarry Operation is only for bullock — cart load
2.-Machineries should not be allowed. .
3. The EC period is only for Three ycars.

Sd/-A.Annadurai
CHAIRMAN,
DEIAA-THANJAVUR

e

P o I {7
B 52 0lKil/
TO,/CHAlRMAN DFlAA,
THANJAVUR.
\/

-



Copy to:
1.

Le

10

The Secretary, Ministry of Mines, Government of  india, Shaete?
Rhawan, New Delhi.

The Principal Secretary; Environment and Foiasts Departmer !
Government of Tamil Nadu, Tamil Nadu.

The Additional Chief Secretary, Industries Department, Gove
Tamil Nadu, Temil Nadu.

The Additional Principal Chief Conservator of Forests, Regior * Cflice
(SZ), 34, HEPC Building, 1st & 2nd Floor, Cathedral Garder: = =4,
Nungainbakkam, Chennai - 34.

The Chairman, Central Pollution Control Board, Parivech Bbu.
CBD-Cum-Office Complex, East Arjun Nagar, New Delni- 1107
The Chairman, Tamil Nadu Polluticn Control Boavd, 76, M-
Guindy, Chennai-32 .

The Director of Geology and Mining, Guindy, Chenmi-32

EI Division, Ministry of Environment & Forests, Pasyavaran [thawan,
New Delhi.

Spare.
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; TAMILNADU POLLUTION CONTROL BOARD
CONSENT ORDER NO. 1805117286272 DATED: 15/11/2018;

PROCEEDINGS N O.F.0561TNJ/OS/DEE/ INPCB/TNJ/W/2018 DATED: 15/11/2018

SUB: Tamil Nady Pollution Contro] Board ~-CONSENT TO OPERATE -~ DIRECT -M/s. CHINNA
A‘VUDAIYA-RI;OVIL SAND QUARRY , S.F.No, 8&9, CHINNA AVUDAIYAR KOIL
villagePatukottaj Taluk and Thanjavur District - Congcat for the operation of the plant and
dlschqrgc of sewage and/or trade effluent under Section 25 of the Water (Prevention and ontrol of
Pollution) Act, 1974 as amended in 1988 (Central Act 6 of 1974) ~Issued- Reg,

Ref: 1.Units application for Consent. To Operate dated :09.10.2018.
2.IR.No ; F.056] TNJ/OS/AEE/TNI/2018 dated 14/11/2018.
4.Minutes of 111st DLCCC Meeting dated 14/11/2018.

CONSENT TO OPERATE‘is hereby granted under Section 25 of the Water (Prevention and 'Co'htrol of Poltuﬁun) Act, 1974 as
amended in 1988 (Central Act, § of 1974) (hereinafier referred to as “The Act") and theirulgs and ordsrs made there under to

Executive Engineer, : s ) ,

M/s . CHINNA AVUDAIYARKOVIL SAND QUARRY B . 1
S.F No.8&9, . \
CHINNA AVUDAIYAR KOIL Viljage, .
Patukotal Ty, { b RN R
Thanjavur District. :

Authorising the oceupier to make discharge of sewage and /or.'ul_a@c_efﬂ'uem.

T];is Is subject 1o the Provisions of the Act, ths rules and the orders made lhéré under‘_ aml it}n.-( terms aad conditions j ncorporated

under the Special and General conditions stipulated in the Consent Order, issued earlierand subject 1o the special conditions annexed.

| n-,..,ic@f ﬁﬁﬁl"’lf

This CONSENT is valid for the period ending Marchi31, 2022 1

ipvironmental Engineer,
Tamil Nadu'Rollution Control Board,

THANJAVU
To ‘%l‘q l“ [U '
Executive Engineer,
M/s.CHINNA AVUDAIYARKOVIL SAND QUARRY, .
S.F.NO.8&9, Chinna Avudaiyarkovil village, Pattukkottai Tal uk, Thanjavyr District,
Pin: 604701

Copy to:

1.The Comiv.issioner, PATTUKOTTAI-Panchayat Union, Patukottai Taluk, Thanjavur District .

2. Copy submitted to the Member Secretary, Tamil Nadu.Pollution Control Buard, Chennal for favour of Kind information,

3, Copy submitted 1o the JCEB-Monitoring. Tamil Nadu Poljution Contral Board, Triuctﬁfappdlli'{ar Tavour of kind informatjon, ‘

—~POLLUTION PREVENTION PAYS

i~ T
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- TAMILNADU POLLUTION-CONTROL BOARD
- ..~ SPECIALCONDITIONS =

This coniseritto '6p_érafc‘ is valid 'for‘Opera'ting the facility for the 'manufabtu‘r_e of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be‘obtained.

| s1. " "Description Quantity Unit
No.. : ;

_Product Details . .
1. | Quarrying of river sand at S F NO-8&9 over an | 54000 . Cubic

~ |extent of 3;0°hectare betvween latitude : : meter/3years
110°20'23:45"N to10°20'33"N ‘and longitude-
| _|79°20' 00" E to 79 © 20 05" E for three years
This consent to‘operate is valid for operating the facility with the below mentioned permitted outlets
for the:discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

Outlet No. Description of Outlet . |Maximum daily discharge |Point of disposal
e ' ' in KLD
Effluent Type : Sewage D | .
1. | SEWAGE:~. ..4024 .. . ... ..|OnIndustys own land
: Em“eﬂ_fMe : Trade Effiuent E TR Sy SO

The effiuent discharge shall not contain conistituents in excess of ﬁ’_lé'iolcrance Limits as laid down
hereunder. B ik, : b
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TAMILNADU POLLUTION-CONYROL-BAARD :
SL | Parameters Unit _’_I‘ﬂ_._g____.w MITS - OUTLETS -Nos N
No. Sewage Trade Effluent
01
1. (pH 5.5 to
9
2, Tcn"upemlure oC )
3. [Particle size of Suspended - |- -
solidy
4. |Total Suspended Solidy mg/| 30
5. |Total Disaolved solids mg/l -
(inorganie)
6. |Oil & Grease mg/| -
7. |Biochemical Oxygen mg/l 20
Demand (3 days at 279C)
8. _[Chemical Oxygen Demand [mg/ -
9. |Chloride (as CI) mg/l ]
10. “|Sulphates (as SO4) |mg/i -
11, |Total Residual Chlorine mgl i
12, |Ammonical Niuﬁg@iﬁd Ny gl v e o
13, ’Thgtal Kjeldahl Nitrogen (as [mg/l e
14. |Free Ammonia(as NH3) . . mg/l. - '
15. |Arsenic (as As) |men .
16. |Mercury (asHg) ~ fmgl '
17. |Lead (as Pb) Img/l -
18. |Cadmium(asCd) - ' {mg/t ! )
19. [Hexavalent Chromium (as |mgd: |-
Cr+6) ' : T
20. |Total Chromium (as:Cr). . |mg/l.. .
21. [Copper(asCu) mg/l .
22. |Zinc (as Zn) mg/l. -
23. |Selenium (as Se) rggll i & -
24, [Nickel (as Ni) my/l -
25. [Boron (as B) mg/| 4
26. |Percent Sodium % - rr
27. |Residual Sodium Carbonate fng[l : - '
28. |Cyanide (as CN) ~ {mg/l I
29, |Fluoride (as F) mg/l .
30. |Dissolved Phosphates(as P) [mg/l -
31. [Sulphide (as 8) mg/l "
32. [Pesticides mg/l -
33. |Phenolic Compounds (as mg/l -
CE6HSOH)
34. |Radloactlve materials a) mioro - ’
Alpha emitters gurie/ml
35. [Radioactive materials b), [micrg - ,
Beta emitters curie/m|
36. |Fecal Coliform MPN/100ml |-
All units of the sewage and Trade effluent treatment plants‘shall be operated efficiently Laqq

continuously so as to achie

Al i e s o N SO o S Ay

ve the standatds prescribed in

SI'No.3 above ar ta arhiave tha weaes it
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1.Quarrying arca of 03.00 Hectares in 889 of Chinna Avucfaayae ‘(:ﬁp\.’il[agc , Pattukkottai Tk,

Thanjavur District, between the co ordinates of latitudes 16°20'23""t 1, 10°20°33""N, and longitude 79°

20'00" E to 79 * 20* 05” E, has to be demarcated on the ground with pucca stone or concrete pillars to

show the natural bed level and the depth of mining allowed. Bour lary pillars at the interval of 50 m

each on all four sides of the quarry site with red flags on every piiiar and also site pillars marking the

EFP\;;,I égd depth up to one moter downwards shall be erected before the issue of Consent to Operate by

2.The Katcha roads between the bank of the river and the mining area shall be formed with locally

available bio degradable materials such as sugar cane leaves ete.,

3.The unit shall provide septic tank and soak pit as proposed before the commencement of quarrying.

4, No change in mining technology and scope of working should be made without prior approval of

the competent authority. ‘ ;

5.No drilling and blasting operation shall be carried out under any circumstance,

G.Ellm_c unit shall carryout the proposed quarrying activities only when no complzints received from the
ublic.

g.The unit shall comply all the conditions stipulated in Environmental clearance issued by the DEIAA

vide Lr .No. DEIAA- tnj-1/F.NO.75/1(a0/EC.NO.7/2017dated 0¢.08.2018 .

8.The unit shall not use “‘use and throwaway plastics” such as p/stic sheets used for food wrapping,

spreading on dining table etc., plastic plates, plastic coated tea c..ps, plastic tumbler, water pouches

and packets, plastic.straw, plastic carry bag ‘and pldstic flags irrespective of thickness, within the

industry premises. Instead the unit.shall encourage use of eco fiiendly alternative such as banana leaf,

arecanut palm plate, stainless steel, glass, porcelain plate/cups cloth bag, jute bag etc., )

5 (A

District Environmental Engineer,
Tamil Nadu Pollution Cuntrol Board,
o THANJAYUR

- n[u.\v

rr




10.

1l

12;
13.

14.

* ii) The occupier shall opersie and maintain the Zero lignid discharge trsstment compan
% Primary, Secondary and

-

TS e Y o g

gy

S mTA_H!LIgBI! POLLUTION CONTROL BOARD

pier shall maintain the Electro Magnetic Flow Metersiwater Meters installed 2 e mler of
the water supply connection for each of the & mentioned below for sssessing the guantity of
water used and ensuring that such meters are e2si accessible for inspection 2nd mamtenance 20d fr
g : S :

k. Industrial Cooling, Spraying in mine pits or boiler feed.

-¢c. Process.

'Mmpig@ﬂﬂmh&ﬂmo?&wk?ﬁwm“%mmﬁgm:
for measuring the quantity of effluent generated and trezted for the monitoring purposes of &2 AC
Log book for each of the unit operations of ETP have to be maint>ined 1o reflect the working
condition of ETP along with the readings of the Electro Magnetic w Meters installed 1o zssess
.efﬁuengquanmyandthasmeshallbcfumis&wdfmvajﬁzaﬁano
inspection.
mmmaMﬂmmNgu&mbﬁWm’wnﬁzm =
and around the mby.Beard-oﬁczz!sandmbmbymmcm Lasorztory periodically.
Any upset condition in any of the plants of the f2ctory which is, ikely © result in increased efluem
discharge and result in violation of the standards mentioned in SL No3 sbove shall be reporied 0 &2
Member Secretary / Joint Chief Environmenial Enginesr-Mornitosing and the concemned

"
cConCSTatG

f the Board officizls duriag

. District/Assistant Environmental Engineer of the Board by e-mail *mmedistely and subseguentiy By

Post with full details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in s
per provisions of the Act in case of non compliance of any ordec/Jirections issped.

"I_'Ihe occupier shall develop adequate width of green belt at the rate of 400 numbers of wees 227
‘Hectare. :

The occupier shall provide and maintain rain water harvesting facilidies.

The occupier shall ensure that there shall not be any discharge of efluent either weated or unmeatad
into s orm water drain 2t any point of ume.

in the case of zero liquid discherge of effluent units, the occupier shall adhers the following conditions
as laid under. '

i). The occnpiﬁ'shall-_cn_i_r_e;m-.!_iquid discharge of effluent, thereby no discharge of untreatsd
treated effluent on land orinfo any water bodics either irside or outside the premises & sy pont 0
fime.

#y ©

W

ni
i

{

I
r) IIh

comprising oOf < tertiary treatment systsms 2t all times =nd ensure thet e
permeate/Evaporator condensate shall be recycled in the process and the finel RO reject shail !
disposed off with the reject management system ensuring zero liguic discharge o1 eftivents in th
?ii)Th? occupier shall operate and maintain the reject management SYSER effectively and reeovar &
salt from the system which shall be rensed in the process if reussble or shall be disposed off as ETP
sludge. o s

iv) Incase of failure to achieve zero discharge of effluens for any reason, the Jocupies shall stop its

£

@

!

"

£
v

' Ero@ucﬁcn and opgratious-fqrth)vhh and shall be mﬂad 1o the Member Secretary/Joint Chiel

nmeatal Engineer-Monitorng and the concerm strict/Assistant Environmental Engineer of
the Board by e-mai! immediately and subsequently by Post with full detsils of such upsat condition.
v) The occupier shall restart the production only after ascertaining that the Zero dischargs Teamment
system can perform effectively for achieving zero dischargs of efiluents.



Ly

10.
11.

12.
13.

14,
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16.

7.

18.

19,

_ Systems provided at the
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TAMILNADU POLLUTION CONTROL BOARD
GENERAL CONDITIONS

The occupler shall make an epplication along with the prascribed consent fee for grant of renewal of
consent at least 60 da{va before the date of expiry of this Consent Order along with all the required

pFrlitlculari ensuring that there is no change in Production quantity and change in sewage/Trade
eltluent,

This Consent is issued by the Board in consideration of the particulare given in ths applicaticn. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of‘f’ollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall

rfj?‘ord the details of the observations and instructions issued to the unit at the time of inspection for
adherence,

The oocu%{ler shal! provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
¢quipments to maintain compliance. '

The occupier shall fg)rwig,‘q;‘jﬁuﬁ;fgﬁilit‘jgs to the Board officials for inspection and enllection of samples

in &nd around the factory at any time.

The occupier shall displa ';Et’x_o; flow diagram of the sources of effluent generation znd pollution control
b b ;s‘i’te.._

The solid wastc;sucﬁ“‘_a'?--é'\ﬁ_{eépii;gsfWastage, package, empty containers, residues, sludge including

that from air pollution;control equipments collected within the premises of the indusirial plant shall be

~collected in an earmerked'area and shall be disposed off properly. -

The occupier shall collect, treat the solid wastes like fodd waste, green waste generated from the

 canteen and convert:inta organic compost. -

The occupier shall segregate; the. Hazardous - waste from other solid wastes and comply in acc ardance

_with -Hazardousr_-.Wastbs?i Management, Handling and Transbour.dary Movement) Rules, 2005.
‘The occupier shall mai'nt'ajn.‘gggdahousg;!qqgging within the factory premises.

All pipes, valves, sewers and' drains shall be leak proof.” Floor washings shall be admitred into the
trade effluent collection system only and shall not be allawed to find their way in storm drains or open
The-occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources, ' . ’

_The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
~‘bottom of the solar pan-is at least 1 m above the Ground level (if applicable).

The occupier shall furnish the following retums in the prescribed formats to the concerned Diswrict
office.regularly,

a) Monthly water consumption returns of each of the purposes with water meter readings in Form-1 on
or before 5th of every month.

b) Yearly return on Hazardous wastes generated and accumulated for the period from 1st April to 31st
March in Farm—4 before the end of the snbsequent 30th June of every year (if applicable).

c) Yearly Envirpnmental Statement for the period from 1st April to 315t March in Form —V before the
end of the subs:qucnt’SOth.September of every year(if applicable).

If applicable, the occupier has to cqmplg with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while hindling and storage of hazardous substances.

The issuance of this-consent does not authorize or approve the construction of any physical structurcs

or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nar does it authorize any injury to private property or Government property or
any nvasion of personal rights nor any infringement of Central, State faws or regulation.

L ION PREVENTION PAYS
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The occupier shall forth with keep the Board informed of any =+<ident of unforeseen act or event o
any poisonous, noxious or polluting matter or emissions are bein: :'ischarged into stream or well or air
as a result of such dischiarge, water or air is being polluted.

If due to any technological improvements or otherwise the Ros:l is of opinion.that all or any of the
conditions referred to'above requires variation (including the ch-re of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an «; r~artunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bour  to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-1I alongwith relevant documents of change of management immediately and get
the necessary.amendment with renewal of consent order. 2 -

~ In case there is any change in the name of the company alone, the occupier shall-inform the same with

relevant documents immediately and get the necessary amendments for the change of name from the

" Board.

The occupier shall display this consent order granted to him 11 a prominént‘place- for perusal of the
inspecting Officers of this Board. . 5o

. . g i ..aj,‘ ) -\ \r &
S ' Och /\/'v"\‘ e
' ; SR VL kr g District Environmental Engineer, | -

Tamil Nadu'Péllution Control Board,
THANJAVUR

"

fr."’.
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TAMILNADU POLLUTION CONTROL BOARD
CONSENT ORDER NO, 1808217286272 DATED: 18/11/2018

PROCEEDINGS NO.F.056lTN.IIOS/bEEfTNPCBfTNJIABO (8 DATED: 15/1 1/2018

s

SUB: Tamil Nadu Pollution Control Board ~CONSENT TO OPERATE “DIRECT -M/s. CHIE“JNA-

AVUDAIYARKOVIL SAND QUARRY , S.F.No. §&9, CHINNA AVUDAIYAR KOIL

villagePattukottai Paluk and Thanjavur District - Consent for operation of the plant and
discharge of emissions under Section 21 of the Alr (Prevention and Control of Pollution) ACt 1941
as amended in 1987 (Central Act 14 of 1981) ~Issued- Reg.

Ref: 1.Units application for Consent To Operate dated 109.10.2018.
ZJRNo: .OSGITNJIOSIAEEJ'INJDOIS dated 14/11/2018.
4 Minutes of 111st DLCCC Meeting dated 14/1 1/2018.

CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevemié:i and Control of Poliution) At 1981 as
amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made thcre under to

_Executive Engineer,
Ms . CHINNA AVUDATYARKOVIL SAND QUARRY
S.F No.8&9,
CHINNA AVUDAIYAR KOIL Village,
. Pattukottai ‘Taluk,
Thanjavur District.

Authorizing the occupier 1o operate the industrial plantin the Air Pollution Control Area as notified by the Government and 10
make discharge of emission from the stacks/chimneys.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditicns incornerated
under the Special and General conditions stipulated in the Consent Order issued earlier and subjectito the speciel conditions annesed.

This COMSENT is valid for the peciod ending March 31, 2022

/ |, o
Lt

i i . Diswict B ronmental Enginoer,
Tamil Nadu Pollution Coatrol Board,

. , TIHANJAVUR
- To &@\W\. W
| Executive Engineer,
i M/s.CHINNA AVUDAIY ARKOVIL SAND QU ARRY,

S.F.NO.8&9, Chinna Avudalyarkovil village, Pattukkottal Taluk, Thanjavur District,
Pin: 604701 ‘

Copy to: 5 g
1. The Commissioner, PATTUKOTTAI-Panchayat Union, Pattukottal Taluk, Thanjavur District .
2. Copy submitied to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information,

3, Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Triuchivappalli for favour of kind information.
4, File

- smmm——— o+
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I This consent to operate i

rate (Col. 3) mentioned below. Any change in th
notice of the Board and fresh consent

SPEC

id erating the facili for the ma i
Ay il ¢ prro{iucts and its quantity has 10

has to be obtained.

RN ———
A —————

E.. E. izamfrm
M
papp—

R T
TION CONTROL BOARD
CONDITIONS

manufacture of p

roducts (Col. 2) at the

be brought to the

2. This consent to operate is valid fo

r operating the

sources along with the control measures and/or

stack. Any change in the emission source/control

I
Sk Description Quantity Unit
| Ne. i
Product Details ey
1. | Quarrying of river sand atS F NO 8&9 overan 54000 ;ubic
extanptlaf .0 hectare between latitude meter/3years
10°20'23.45"'N to 10°20'33"N and longitude
79920" 00" E to 79 ° 20' 05" E for three years .
facility with the below mentioned emission/noise

e in stack height has to be brought to the notice of the Board and fresh

measures/chan .
consent/Amendment has to be obtained.
1 Point source emission with stack : |
Stack |Point Emission Source Air poliution Stack height | Gaseous Discharge
No. ‘Control measures - | from ‘Ground |in Nm3/hr
‘| Level in im
11 Fugitive/Noise emission ! i _ |
Sl |Fugitive or Noise Emission Type of emission " |Control }
No.__|sources : T _ . |measures 4
[ 1. [ Due tomovementof | Fugitive | Water
vehicles o | sprinkler
. o SySteny
3(a). The emission shall not contain constituents in excess of the tolerance limits as laid down hereunder :
Sl |Parameter Unit " | Tolerance limits Stacks
Annexure enclosed if applicable. T,

3.(b) The Ambient Airinthe industrial;p,lant area shall not contain constituents in excess of the tolerance
limits prescribed below. i gemy - . N

ISql(., Pollutant iimé Weighted | Unit Tolerance Limits
A ra ;
Yerage Industrial, Ecolagically
Residentiial, Sensitive Avea
Ruraland other |(notified by
— _ area Central Govt.)
1. |Sulphur Dioxide |Annual microgran/m3 50 290
. S02) 24 hours microgram/m3 80 2—30
: itrogen Dioxide | Annual microgram/m3
s g\roﬁ 24 hours microgram/m3 gg 3:;?)
; articulate Matter | Annual microgram/m.
(Size Less than |24 ho 8 i =
10 micro M) or B e e e
PM10
4.~ |Particulate Matter | Annual icrogr:
(Size Less than |24 hours e i b 1
N lae N o microgram/m3 60 50
PM2.5
5. |Ozone (03) Annual 8 H
Hours
24 hours 1 Hour igg llgg

: POLLUTION PREVENTION PAYS

[P N
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h\| /4
SL  [Pollutant Time Weighted |Unit Tolerance Limits
ol Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other (notified by
area Cenfral Govt.)
6. |Lead (Pb) Annual microgram/m3 0.5 0.5
24 hours microgram/in3 1.0 1.0
7. [Carbon 8 Hours miligram/m3 02 02
Monoxide (CO) |1 Hour miligram/m3 04 04
8. Ammonia 3) |Annual microgram/m3 100 100
(HH 124 hours microgram/m3 400 400
9, |Benzene (C6H6) | Annual microgram/m3 5 5
10. Benzo(0) Pyrene | Annual nanogram/m3 01 01
(BaP)
—particulate phase
only
11. | Arsenic (As) Annual - nanogram/r_nB 06 06
12._|Nicke!N) __JAnmal | nanogramina 20 20

i Il i o it sty i
The Ambient Noise Le ‘¢l in the industrial plant area shall not exceed the limits prescribed below:

Limitsin L.eq-dBA)' " TDay Time . Night Time

Re‘Sidl’-ﬂﬂﬂlﬁrﬁ'ﬂ:‘?,‘H!L el o T - s ety 45

Al units of the Al p
ashieve.the standards prescribed in SI. No.3 above,
The occupier shall not charige of:

air pollution contis “Equiprient or

llution control measures shall be Operated efficiently and continuously so as to

change in,quality and/or g antity of emissions wit ]

The occupier shall maintain log 'ﬁobk‘fegatdiﬁg-‘tﬁé'ﬁtack monitoring system or operation of the plant
or any other particulars for ach of the unit perations of air pollution contro] systems to reflect the
working condition which shall be furni hed for yel ification of the Board officials during inspection,
The occupier shall at his own cost get- e samplesof emission/ait/noise levels collected and analyzed
by the T]S{-}P;C'Board-l,aboratory once in every 6 months/once in a year/periodically for the parameters
as prescribed,

The occ’tgafer shaIl’-aIWays comply and carryout the order/directions issued by the Board in this
Consent Order and-from'nmei to time without any negligence, The occupier shall be liable for action as

per provisi;o'ps of the Act in case of non compliance of any order/directions issued.
Additional Con'ditipns:. _

=____POLLUTION PREVENTION pays
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‘ TAMILNADU POLLUTION CONTROL BOARD
1.Quarrying area of 03.00 Hectares in 889 of Chinna Avudaiyar koil Village , Pattukkottai Tk,
Thanjavur District, between the co ordinates of latitudes 1020°23""'N, 10°20°33""N, and longitude 79°
20°00" E to 79 © 20? 05” E, hasto be demarcated on the ground with pucca stone or concrete pillars to
show the natural bed level and the depth of mining allowed, Boundary pillars at the interval of 50 m
each on all four sides of the quarry site with red tlags'on every illar and also site piliars marking the
%\&% é:gd depth up to one meter downwards shall be erected before the issue of Consent to operate by

2.The Katcha roads between tae bank of the river and the mining area shall be formed with locally
available bio de radable materials such as sugar cané \eaves etc.,

3.The unit shal provide necessary Air Pollution control Measures such as Water Sprinkling

arrangement at haul roads loading and unlodding and at all transfer point before the Commencement
of gPEration.

4. No change in mining technology and scope of working should be made without prior approval of
the competent authority.

5 No drilling and blasting operation shall be carried out under any circumstance.

6.Tllxe unit shall carryout the proposed quanying-actlvities only when no complaints received from the
public.

7 The unit shall comply & { the conditions stipulated in Environmental clearance lssued by the DEIAA
vide Lt .No. DEIAA- tnj-1/F.NO.75/1 (_aOIEC.NO';?TIZO 17dated 06.08.2018 . :

s f
2 J/ \“\\:(
- Distriet Environmental ngineer,

Tamil Nudy:Pollution Control Board,
:'['EANJAVUR

AW
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14.
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16.

17.

18.
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TAMILNADU POLLUTION CONTROL BOARD

GENERAL CONDITIONS

The occupier shall make an application along with the prescribsd consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required

¥

particulars ensuring that there is no change in production quantity and emission,

This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviatlon made in actual practice from the particulars furnished, in the
application will also be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shall continue in force until revoked under Section 21 of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall

record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide: and maintain an alternate power supply along with separate energy meter

for the Aix Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

The occupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any time. .

The applicant shall display'the flow diagram of the sources of emission and pollution control systems
provided at the site,

The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in 8 manner and to’the satisfaction of standards prescribed by the Board in accordance with the
provisions of Wal vention and Control of Pollution) Act, 1974 as amended.

The air po]lution;_:ij;:ﬁp_t;‘ ¢ gipniexits,..-locationiof inspection chambers and sampling port hioles shall be
made easily accessible at'all time. ' :

In case of any epispdal:discharge of emission, the.industry shall take immediate action to hring down

the emission within the limits prescribed by the Board.

If applicable, the:occupier mply with the provisions of Public Liability Insurance Act, 1991 to
provide irnmediate relief in'the event of any hazard to human beings, other living creatures/plants and

properties while handling and storage of hazardous substances.

The issuance-of this consent does niot authorize'or approve the-construction of any physical structures

riar %cllineé or the undertaking of any work in any natural watercourse or in Government Poromboke
ands. R J : g

The issuance of this'Consent El_b'es;not'i:ohyey;iihy plroperty'right in either real personal property or any
exclusive privileges, nor does it authorize any'injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air

. as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above reqluires variation (including the changs of any treatment system, either in
whole or in part) the Board shall, after givinﬁ the applicant an opportunity of being heard, vary all or
any :é' such conditions and thereupon the applicant shall be bound to comply with ie conditions as so
varied.

In case thert is an?( change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1931, as
amended in Form-I alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with

rBe]e»ﬁnt documents immediacely and get the necessary amendmeuts for the change of name from the
oard.

POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board,

¥
A i
Distriet Environmental Engineer,
Famil Nadu Pollotion Coutrol Board,
& THAN
W

JAVUR

v
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AEDINGS OF THE DISTRICT COLLECTOR, THANJAVUR

PRESENT: THIRU.M.GOVINDA RAO, L.A.S.,

¢.c.No.280/Mines/2018

Sub:

Dated:10.02.2020

Mines and Quarries ~ Minor Minerals - Sand quarries —
Thanjavur  District -  Pattukottal Taluk -

- Chinaavudaiyar Kovil Village — S.F.Nos. 8 & 9 — over an

Ref:

extent of 3.00.0 hect — Proposal for commencing new
Bullock Cart Sand quarry by Public Works Department
in Agniyar river bed - precise area communicated -
Draft mining plan approved — Clearance obtained from
DEIAA -EC for 3 years = Total quantity of 54000 M3 -
Consent giver. by TNPCB — Grant of lease for Three

years — Orders Issued.

1. G.0.Ms.No.110/Public Works (I,Spl.2) Dept,
Dated: 06.07.2006.

2. G.O.Ms.No.135, .Industries (MMAl)  Dept,
Dated:13.11.2009. |

3. Hon’ble Supreme Court of India in I.A.Nos 12-
13/2011 in SLP No.19628-19629 /.2009 etc.,

. dated.27.02.2012.

4. Government of India, Mmlstry of Environment and
Forest O.M.dt.18.05.2012.

5. The Cha:rman Sate Level Env1ronmcnt Impact
Assessment Authority, Tamilnadu
D.O.Lr.No.SEIAA-TN /Minor ' Minerals/2012
dt.17.09.2012. ' :

6. The Commissioner of Geology and Mining, Chennai
letter Rc.No0.3868/LC/2012 dt.19.11.2012.

7. G.0.(MS) No.79 Industries (MMC.1) Department

~ dt.06.04.2015. |

8.. G.O(D) No.110 Industries (MMC.2) Department
dt.17.06.20185.

9. Letter No.F1/Do/Estimate/dated.14.06.2018 from
the Executive Engincer, PWD, WRD, Mining and
Momtormg, Division, Thanjavur, '

10. Joint Inspection Report dated. 23.06.2018,

11. Precise area |, commuaication letier in
Rc.No.QBO/Iﬂincs!-O18, dated.29.06.2018.
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12, Mining plan qubmitted by the Executive Engineer,
pwD, WRD, Mining #and Monitoring  Division,
Thanjavur, dt, 10.07.2018.

13, Approval of Mining plan by Assislant Director,
Geology und Mining, Thanjavur,
Lr.No.280/ Mines/201 B(G&M). dt. 12,07.2018.

14, The Member gecretary, District jevel Environment
Impact Assessment Authority, Thanjavur
Lr.No.DEIAA-Tnj-1 F.No.75/ 1(a) EC.No.?/QOl'/

datedL06.08.2018.
15. Tamil Nadu Pollution Coutrol Board, Thanjavur
Proceedings Nos. F.0561TNJ /OS

DEE/TNPCB/TNJ/A/2018  Dt: 15.11.2018 &
£.0561TNJ/OS/DEE/TNPCB/TNJ /w2018 Dt
15.11.2018

e ad

Order:

The Executive Engineer, Water Resources Department (Public
Works Department), Mining and Monitoring Division, Thanjavur vide
reference 9% cited has sent a proposal for opening a new pullock cart

sand quarry, over an extent o_f 3.00.0 hects. in S.F.Nos.8 & 9 classified

'as Government poramboke (Agniyar. river) of Chinna Avudaiyar Kovil

Village, pattukkottai Taiuk, Thanjavur District.

2) The subjc;.::t area has been jointly inspected on 23.06.2018 by
the Revenuc Divisional Officer, Pattukottai, Assistant Exccutivc‘
Engineer, TWAD Board, Thanjavur, the Assistant Executive Engineer,
PWD., WRD,, Mining & Monitoring Division, Thanjavur and the Assistant
Director (i/c) Mincs, Thanjavur and Village Administrative Officer
Chinaavudaiyar Kovil Village, Pattukottai Taluk and they have
recommended the proposal received from the Executive Engineer, PWD.,
WRD., Mining & Monitoring Division, Thanjavur has forwarded the
proposal for opening a bullock cart of sand quarry, in above said location
as demarcated by the Public Works Department with certain conditions

in vide reference 10% cited,



3) Bascd on the recommendations of the above officials the
proposal was examined and considered for the grant of quarry lease for
quarring sand for a period of Three years and accordingly precise area
has been communicated vide in the reference 11t cited with a direction
to furnish the approved Mining plan and to obtain Environmental
Clearance from the District Level Environment Impact Assessment

Authority, Thaﬂj avur.

4) As directed, the Executive Engineer, PWD, Water Resources

Department, Mining and Monitoring Division, Thanjavur had submitted

the approved Mmmg Plan and Environment Clearance issued by the
District: Level Environment Impact Assessment Authority, Thanjavur vide
letter No.DEIAA-Tnj-I/F.No.75/1(2)EC.No:7/2017 dated:06.08.2015, for
quarrying of 54000 M3 of Sand in above said location.

5) The applicant has also obtained and produced Consent order
Nos. ]805217286272 and 1805117286272 dated:15.11.2018 from
Tamilnadu Pollution Control Board, Thanjavur vide reference 15t cited

as conditioned in the Environmental clearance.

In view of the above, permission to commence & new Bullock Card

sand quarry is here by granted to the Executive Engineer, PWD, Water '

Rcsourccs Departmcnt M1nmg and Monitoring Divisian, Thanjavur for
removal and transportation of sand of 54,000 Cbm (L 300m X W100m X
D1.80m) over an extent of 3.00.0 Hects in S.F. Nos.8 & 9, classified as
Government poramboke (Agniyar River) of Chinna Avudaiyar kovil

Village, pattukottai Taluk, Thanjavur Distirct.

. The life, period of sand quarry is either three years ot till exhaust

th‘c.quantity of 54000 Cbm of sand.



ii.

iil.

V.

viil.

aditions.
A safety distance of 50 m. has to be left and maintained to the
river bank of either side.

Depth of quarrying shall not exceed 1 m from the sill level,

Formation of temporary approach to the quarry site shall be

done by using Biodegradable materials only.

The Executive Engineer, Public Works Department/ WRO /
Mining and Monitoring Division Thanjavur shall strictly adhere
the guidelines and instructions given by the Government /
DEIAA, Thanjavur for quarrying of sand.

Quarrying shall be under the direct control and supervision of
PWD official appointed by the Executive Engineer, Water -
Resources Department, Mining and Monitoring Division,

Thanjavur.

Quarrying shall be done without causing any hindrance to the
local public.and nearby Agricultural lands.

- The proposéd site is to be demarcated with pucca pillar stones

a‘n.d, benchmark level has to be fixed by the Executive Engineer,
PWL, Water Resources Department, Mining and Monitoring
Division, Thanjavur, before commencement of quarrying
operations.

No criss cross road is permissible in the proposed quarry site
which may cause obstruction to the flow of water.

If any of the above condition is found to be violated this
quarrying permission is deemed to be cancelled automatically

wihtour any notice.

The quarrying opcrations shall be restricted from 6.00 AM. to
7.00 P.M. '

The Tahsildar, pattukottai is directed that the mining activity
and the compliance of all the above conditions shall be

‘monitored by the Taluk level Task Force once in a month by

physical inspections and the status of compliance should be
recorded by the committee in the Register maintained at the site.
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de Executive Engineer, Public Work
Resources  Department, Mining  and
Thanjavur should file a report before
Thanjavur showing the quantity of sand
permitted quantity allowed to be lifted onc

No Transport permit shall be isaued for tf

Sates as per Rule 38-B of the Tamil
Concession Rules, 1959,

The transport permit for the transporta

8 Department, Water

Monitoring  Division,
the District Collector,
i lifted as against the
e in two weeks

e sale of sand to other
Nadu Minor Mineral

tion of sand from the

sand quarry site should be issued by the Public Works
Departinent in the form prescribed in Appendix - XVII in Rule
38-C (2) (a) of the Tamil Nadu Minor Mineral Concession Rules,

1959. |

The quarrying of sand shall be eco friendly and confined to the

areas demarcated in the FMB gketch

as produced by the

Executive Engineer, Public Works Department, Water Resources
Department. Mining and Monitoring Division, Thanjavur.

Quarrying of sand shall be confined to the area for which

permission is granted.

The Public Works Department shall carryout quarrying
operations in a skilful, scientific and systematio manner keeping
in view proper safety of the labourers, structures and the public
and public works located in that vicinity of the quarrying area
and in a manner to preserve that environment and ecology of the

area.

Quarrying shall be restricted to the permitted optimum depth of
not more than one meter with special care to preserve the river

bed strata.

At any cost natural water course of the

river and the gradient

towards downstream should be maintained for free flow of water.

Quarrying in river bed should not be done during rain and flood.

The total quantity of sand permitted

in the Environmental

Clearance should not be exceeded in any case within the overall

permitted period.

Quarrying below the water table should be avoided as a safe

guard against Environmental Cont
exploitation of resources.

amination and over



hould be backfilled where warranted and

J . Xxil, The mincd out pits &
1 area should be suitably jandscaped to prevent environmental
} degradation.
i ; ' '
500 m safety distance should be left out for the bridge, water

fl:lplily system, infiltration well or pumping installation of any of
p t.h: Toca!l bodies or Central or Sate Government Department oT
amil Nadu Water Supply and Drainage Board head works.

Xiv. 14 : :
All the conditions stipulated in the Environment Clearance

gléa.rolgeg()lig DEIAA-TNJ-1 F.No75/1(a) EC.No:7/2017 dated:
As‘ses' by th.c District Level Environment Impact
sment Authority, Thanjavur should be scrupulously

followed.

(sd/-10.02.2020)
District Collector,
Thanjavur.

| e
b , For Collector,\ :
: C Thanjavur

TO: . ,
The Executive Engineer,

. Water Resources Department
Public Works Department,
Mining and Monitoring Division,

Thanjavur.

‘Copy to

1. The project
public Works
pwD Office Campus,
Chepauk, Chennai-5
2. The gub-Collector,

Pattukottai..
3. The Thashildar, Pat
.. .4 The Village Adminis
- Chinna Avudaiyar kovil.

Director, Sand quarry operations,”
Department WRO,
Kalasara mahal

tukottai.
trative officer,
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